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forwarded modified proposals recent-
ly which are under examination. The
Maneri—Bhali Project—Stage I has
been considered acceptable by the
Technical Advisory Committee but the
formal approval of the Planning Com-
mission is awaited.

(c) The generating capacities pro-
posed to be installed under these pro-
jects are as follows :—

MW

(i) Dhukwan— 225

(ii) Yamuna-IV— 30

(iii) Maneri-Bhali-1.—105
Total: 157.56 MW

SupPLY OF BARRELS TO THE INDIAN OIL
CORPORATION LIMITED

5405. SHRI SAMAR GUHA: Wil
the Minister of PETROLEUM AND
CHEMICALS be pleased to state:

(a) whether it is a fact that the
Director General, Technical Develop-
ment allotted additional quantity of
18 gauge drum sheets to Hind Galva-
nising and Engineering Co. (P) Ltd.
on account of Indian Oil Corporation
for supply of barrels against their
tender No. OP/Ten/7/65;

(b) if so, the additional quantity of
steel sheets they received from the
Director General, Technical Develop-
ment on account of the Indian Oil Cor-
poration;

(c) the number of barrels they sup-
plied to the Indian Oil Corporation
out of the said additional steel sheets
and the quantity of steel sheets uti-
lised by them for supply of barrels
made to the Indian Oil Corporation so
far;

(d) the number of barrels still lying
outstanding to be supplied by them
to the Indian Oil Corporation; and

(e) the disposal of the balance
quantity of steel sheets which were
allotted to Hind Galvanising on ac-
count of the Indian Oil Corporation ?

THE MINISTER OF STATE IN THE
MINISTRY OF PETROLEUM AND
CHEMICALS AND OF SOCIAL WEL-
FARE (SHRI RAGHURAMIAH) : (a)
The additional quantity of steel allott-
ed by the Iron & Steel Controller to
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M/s. Hind Galvanizing and Engineer-
ing Co. (P) Ltd. was on account of
the demand from all of the Oil Com-
panies, including the Indian Oil Cor-
poration. ’

(b) The Indian Oil Corporation’s
share of the steel was 4321.66 tonnes
for the fabrication of 1,64,223 barrels.

(c) Till to date Hind Galvanizing
and Engineering Co. (P) Ltd. have
supplied 1,38,162 barrels, which repre-
sent 3635.84 MT of steel.

(d) 26,061 barrels are yet to be sup-
plied by them out of this steel.

(e) As soon as the dispute over the
price per barrel is resolved, the Indian
Qil Corporation Ltd. expect that Hind
Galvanising & Engineering Co. (P)
Ltd. will resume supplies of barrels
to the Corporation and utilise the en-
tire quantity of steel allotted to them
for Indain Oil Corporation barrels.

ScHEDULED TRIBES IN ASSAM

5406. SHRI RUPNAH BRAHMA :
Will the Minister of SOCIAL WEL-
FARE be pleased to state:

(a) the number of Scheduled Trib-
es in Assam with their population and
location, District-wise;

(b) whether it is a fact that the
Garos .and the Mikirs who are living
in the plain districts of Assam are
not treated as Scheduled Tribes though
they are treated as Scheduled Tribes
in the hill districts and similarly the
Kacharis and the Rabhas who are
Scheduled Tribes in the plain districts
are not treated as Scheduled Trib-
es in the hill districts; and

(c) it so, the reasons therefor ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SOCIAL WEL-
FARE (SHRIMATI PHULRENU
GUHA) : (a) This information is
available in the ‘Census of India,
1961, Volume III-Assam-Part V-A-
Scheduled Tribes and Scheduled
Castes. Reprints from Old Census
Reports and Special Tables, available
in the Parliament Library:
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(b) and (c). It is a fact that the tri-

bal communities of Assam are specifi-
ed separately for the hill areas, the
plains areas, and NEFA. The reason
is that special provisions have to be
made for the tribal (hill) areas under
articles 244, 330 and 332 of the Con-

stitution,
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FACTORIES IN PUBLIC SECTOR

5408. SHRI BENI SHANKER
SHARMA : Will the Minister of FIN-
ANCE be pleased to state:

(a) the number of industries in the
public sector along with the capital
employed therein, the nature of goods
manufactured, the gross turnover net-
profits and the percentage of profit to
the capital since they were established;

(b) whether the performance of all
such concerns is satisfactory; and

(c) whether the rate of profit is
comparatively low as compared to
such industries in the private sector ?

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARJI DESAI): (a) Apart from
the Annual Reports and Balance
Sheets of the individual Public Enter-
prises, which are presented to Parlia-
ment, “Annual Report on the working
of the Industrial and Commercial
Undertakings of the Central Govern-
ment” containing inter alia the infor-
mation sought, is also being present-
ed to Parliament commencing from
the year 1960-61. The Report for
1965-66, the last year for which the
accounts of all the enterprises are
now available, was laid on the Table
of the Lok Sabha on the 24th July,
1967.

(b) and (c). It is not possible to
generalise on this question; the per-
formance of some undertakings has
been satisfactory while that of others
has not been so. )

A comparison of the performances
of the enterprises in the public and
private sectors, based only on the
criterion of rate of profit, is also not
valid.
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